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CENTRALAIJViINISTRATIVE TRIBUNAL, ALLJ1HABADBENCH,

ALLAHABAD.

Dated: Allahabad, the 21st day of March, 2001.

Coram: Hont ble Mr. S. Dayal, A.M.

Q.RIGINALAPPLlCAn9'J_ NO. 1390 OF 2000

Mus haf Lr Kushwaha,
adopted son of late Sri Raj Man;JaI,
r/o village- Chotaka Gaon, (nwek a Tola),
Post Bhatpar Rani, Dist rict Deoria .

. . Applicant
(By Advocate Sri V.N. Yadav )

Versus

1. Union of India, throug hits .:)ecretary,
Mini st ry of Rail w ay, New 1');:1 hi. ';r

2. Divisional,Railway Manager (Personnel),
North Eastern Railway, Varanasi.

: 3. Div Ls Lonal Financial Aclvisor/
Div isional Cllief Accounts Off icer (Pe ns ion) ,
Nort h East ern Ra il way, Varanas i.

Respondents

(By Actvocate Sri K. P. Sing h )

(ORAL)

(By Hontble Mr. S. Dayal,A:v1)

This Original Application has bee n filed for

a direction to Respondent Nos. 2 & 3 to provide Family

Pension fran 26.9.1998 till the pe rm Lss Lhl e age

provided under the I aw to the appl icant, treating

,~:im as adopted s on of his f at he r 1ate Sri Rai Mangal ,
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A further prayer has been made to quash the order

dated 2.11.99, by which the Respondent NOo2 has denied

the val idity of adoption deed.

2. The appl icant has filed a copy of the all eged

adoption-deed dated 31.12.76, by which the applicant

who was the son of deceasedemployeets brother had

been adopted by the deceased employee in 1976. The

appl icant has shown that in revenue record, the mutations

have been made under orders of Najb Tehsildar dated

26.3.99 (Annexure No.5 to the O.A.) in the landed

property of the deceased employee. In the Intennediate

Certificate (Annexure No.6 to the Q A.), the applicant

has been shown as Mushaf Lz Kushwaha, s/o Raj Iv1 angal

Kushwaha. .~

3. On consideration of the cl a:im of the applicant

and after hearing the counsels, I come to the conclusion

that the dispute is regarding the applicant being the

legal heir and successor of the deceased employee.

Such a matter does not fall within the purview of

the Tribunal and the applicant should rig htly go

before the Civil Court for obtaining a certificate

regarding hiS being legal heir and successor of the

deceased employee of Raj Mangal. The Original

Appl i cat ion is, t.he re f ore, dism iss ed as noo-rn aintainabl e.

There shall be no order as to costs.

(s.k
MEMBER (A)
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